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TII} Lok Sabha re-assembled
ty-seven tes past teen
e the Cloch

[ SHRI M. SATYANARAYAN RAO in the
Chair]

MESSAGE FROM RAJYA SABHA

hEB!(_IRBTARY: Sir, I have ::dr
t owing _message recei
the Secretary-General of Rajya Sabha:

“In accordance with the provisions
of rule 111 of the Rules of Procedur

onduct of Business in the Rajya

Sabha, I am directed to enclose a
of the Ingecticides (Amendment)

, 1977, which has been passed by

the Rliil Sabha at its sitting held on

the 18th July, 1977."

INSECTICIDES = (AMENDMENT)
BILL

As pAssED BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Insecticides
(Au::dsa:m Bill, 1977, as passed by

NATIONAL HIGHWAYS
(AMENDMENT) BILL—Contd.

DR. V. A. SEYID MUHAMMED

such fees or revenue for the
of improvement of the facilities
m},hﬂnmd pin

Lunsh of

time, instead of stri confining to
%1"“" namely, to a few wm?h

Mose °'|l°"| be.eﬁd mm for the

& a source of
revenue. This should be
while fixing the rates, u:ut be a

necessary correlation between ervice
rendﬂ"cglnd the L for
the service rend:rﬂ Already there
are & large number of octrois and various
impositions which a user of g hj

road has to bear. Recently I had the
occasion to go to Mussoorie from Delhi,
At six pleces I had to varying
amounts, from one to Rs. z.50,
by of octrois %

So, w there are already such hgwr'
impositions which the inm munici-
pailties and other local autharities jm-
pose on the users of the highway, I
am sure the Prime Minister and tim
who are concerned and entrusted with
the task of fixing the rates will take
into consideration the existing octrois
feet, and various other charges which
one ear. I d propos

claborate that point, © not e

¢

natural
e ly they take the line of lesst

. adopting some existing and
devices, whlrehtﬁ.:lel?m i drmmm‘g

difficulties, I will hfm my duty if
I do not bring to the notice of this hon

tl;l::ae h:t.u: criticism which, with justifica-
that'is & tendency to makettlgl: Sufing

80 unnecessarily complicated,

and elaborate that it becomes difficult
moﬂtie!‘mthcmﬂpubncmundgr-
stand the real meaning and theintention
of the enactment, but even the Supreme

i



